
171      Re. Inhuman condition              [RAJYA SABHA] Prevailing in 172 
Tihar Jail 

 
THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Now we will 
pass en to the next item, Special 
Mentions.   Shri Bagaitkar. 

Referenceto the Reported inhuman 
living conditions prevailing in the 

Tihar Jail, Delhi. 

 



173   Re. Inhuman condition          [12 JUNE 1980] Prevailing in 174 
Tihar Jail 

 

THE VUCE-CHAIIRMAN (SHRI 
DINESH GOSWAMI): Mr. Bagait- 
kar, please conclude now. 

 



175 Alleged  Rape [RAJYA SABHA] oj Harijan girl       176 
at Chandigarh 

 



177    Re Report of Inquiry into                 [ 12 JUNE 1980 ]            Lathi  charge  on  Blind   178 
    Men Procession 

 
THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): That shall be 
expunged. That will not go on re- 
cord. 
(Shri Nageshwar Prasad  Shahi   con- 

tinued to speak) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Nothing will 
go on record.    Mr. Advani. 

REFERENCE   TO   THE   REPORT  OF 
INQUIRY       INTO       THE       LATHI 
CHARGE ON THE PROCESSION OF 

BLIND  MEN  IN  NEW  DELHI 
SHRI LAL K. ADVANI (Gujarat): 

Mr. Vice-Chairman, Sir, I am happy 
that the Minister of State for Home 
Affairs is also here when I am raising 
this point. 

This House will recall that when 
we were having our last session, an 
incident occurred in Delhi which had 
shocked the entire country. When 
the whole world was observing the 
Day of the Disabled, the blind persons 
of Delhi had organised a procession 
on which there was a lathi-charge. 
This House as well as the ether 
House—Members of Parliament from 
all sections—had felt outraged at the 
episode and the Government had to 
apologize for it.      And further,      in 

♦Expunged as ordered by the 
Chair. 

deference to the wishes of the House, 
Government appointed an inquiry into 
the entire episode. I understand that 
the enquiry has been completed and 
the report has been submitted to the 
Government. I would have expected 
the Government on its own to come 
to the House and lay the report on the 
Table of the House. I have seen a 
brief report in the Press saying that 
the inquiry has held the police officers 
concerned guilty; they have been held 
responsible for the episode. I think 
there has been a Press report of the 
other kind also—of course this had 
nothing to do with the inquiry—in 
which it was suggested as if the blind 
persons themselves hit each other and 
the police was not to blame. This is 
the situation which, I think, needs to 
be cleared immediately. And this can 
be done only if the Government comes 
forth with a full report, and lays it 
on the Table. I demand that this 
should be done at the earliest. T 
would be happy if the Minister pro- 
mises this right now and tells the 
House when the report will be placed 
on the Table of the House. 

Thank you, Sir. 
SHRI NAGESHWAR PRASAD 

SHAHI (Uttar Pradesh): I support 
the contention of Mr. Advani.. The 
report must be placed before the 
House. I think this was promised by 
the Government at the time of the 
incident. 

THE VICE-CHAIRMAN (SHRI DI- 
NESH GOSWAMI): Do you want to 
say anything en this, Mr. Minister? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): We have 
received the report.   It is under study. 

SHRI LAL K. ADVANI: Will you 
place it on the Table of the House? 
The Blind Persons' Association has 
been very much concerned about it. 
They feel very much agitated about it. 
Their Secretary has met me and ask- 
ed me whether we can find out what 
the findings of the inquiry committee 
are, because he said that they are 
under blame. 


